FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF HAZIRA CRYOGENIC ENGINEERING AND
CONSTRUCTION MANAGEMENT PVT LTD.

1. NAME OF CORPORATE PERSON HAZIRA CRYOGENIC ENGINEERING AND
CONSTRUCTION MANAGEMENT PVT LTD

2. DATE OF INCORPORATION OF 31-12-2001
CORPORATE PERSON

3. | AUTHORITY UNDER WHICH CORPORATERREGISTRAR OF COMPANIES- Mumbai
PERSON IS INCORPORATED /
REGISTERED

4. CORPORATE IDENTITY NUMBER / U45201MH2001PTC134378
LIMITED LIABILITY IDENTIFICATION
NUMBER OF CORPORATE PERSON

5. | ADDRESS OF THE REGISTERED OFFICE Registered Address: Tecnimont ICB House Plot 504
AND PRINCIPAL OFFICE (IF ANY) OF Chincholi Bunder Link RD Malad (W), Mumbai,
CORPORATE PERSON Maharashtra, India, 400064

Principal Office: Millenia Business Park, Phase Il,
Campus 3a,143, Dr. M.G.R. Road, Perungu, di,
Chennai, Tamil Nadu, India, 600096

6. LIQUIDATION COMMENCEMENT DATE (31 March 2026
OF CORPORATE PERSON

7. NAME, ADDRESS, EMAIL ADDRESS, NAME: CS Anagha Anasingaraju
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE ADDRESS: 1-2, AISHWARYA SANKUL, 17 G.A.
LIQUIDATOR KULKARNI PATH, OPP. JOSHI'S RAILWAY

MUSEUM, KOTHRUD, PUNE — 411038
Email id: rp.anagha@kanjcs.com
TELEPHONE NO: 020-25466265/ 25461561

REGISTRATION NO: IBBI/IPA-002/IP-
N00247/2017-18/10732
AFA Validity Upto: 30/06/2027




8. | LAST DATE FOR SUBMISSION OF CLAIMS |30 April 2026

Notice is hereby given that Hazira Cryogenic Engineering And Construction Management Pvt Ltd has
commenced voluntary liquidation on 31 March 2026.

The stakeholders of Hazira Cryogenic Engineering And Construction Management Pvt Ltd are hereby
called upon to submit a proof of their claims, on or before 30 April 2026 to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

oo gho:

Anagha Anasingaraju
Liguidator, Hazira Cryogenic Engineering And Construction Management Pvt Ltd
Regn. No.: IBBI/IPA-002/IP-N00247/2017-18/10732

Date: 31.03.2026
Place: Pune
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PRICE RISE REMAINS AWORRY

Cash benefits for women

SUKRITA BARUAH
Guwahati, April 1

may ho ky n ssam

DISCUSSING THE ELEC-
TORAL odds of the sitting BJP
MLA Chakradhar Gogoiand the
challenger, Lurinjyoti Gogoi of
the Assam Jatiya Parishad, in
his constituency, Khowang,
Shantanu Borkakoty (30)
quips, “My observation is that
young men here support Lurin
and like him. But the women,
theyare for the BJP MLA?”

When pressed about what
led him to this understanding,
hecitestheword thatinevitably
finds a mention in discussions
surrounding the upcoming
election in Assam: asoni or
scheme.His mother,Rupali(63),
smiles when asked if she agrees
with this sentiment.

“I feel that it’s good if the
asoni continues, that’s all,” she
says, referring to the monthly
cash transfers she receives as a
beneficiaryunderthestate gov-
ernment’s flagship Orunodoi
scheme.Rupali,awidow,and her
son live off farming on a small
plot of land in their village,
Azargaon, and also run a tiny
shopthere.Shesayssheusesthe
monthly amount of 31,250 to
supplement theirthin earnings
torunthe household.

The Orunodoi scheme was
launched in December 2020,
ahead of the last Assembly elec-
tions, as a monthly financial
assistance scheme in which
funds are credited to the bank
accounts of women heads of
“poorand needyhouseholds”.At
thetime,the monthlyassistance
under it was ¥830,and the gov-
ernment had said that 2.2 mil-
lion women were identified as
eligible for it. However, in the
course of the last five years, the
monthly amount has increased
to 1,250, the number of bene-
ficiaries has increased to 4 mil-
lion, and other financial assis-
tance schemes have
proliferated, taking the magni-
tude and reach of asonis to an

HOTICE i5 hereby given that the
Cerlificatefs) for 300 equity shares
bearing Cortificate MNofs). 418437 and
Distinclive Mols). 1240507472 -
1240507771, under Folio Mo, EOOD219
af Mahindra & Mahindra Ltd,
standing im the name of LATE EDGAR
D SOUZA, have been lost or mislaid.

The wndersignad applicant,
Ms, Zelda Fernandes, has appled io
the Company Tor issuance of duplicate
share cerificatels) for the sald shares
and, thereafler, for transmission of
sharas

Any person who has any claim in
respect of the said sharas iz heraby
reguesied to nodify our Regizirar: KFin
Technologies Limited, Selenium
Tower B, Plot Mos. 31-32,
Gachibowll, Financial  District,
Hyderabad = 500032 within 15 days
from the date of this Netice, failing which
e Company Will procesd bo Esue
duplicale Certificatads) and take furlher
achion as deamead approprizta.

Mamais) of Sharehoider[siApplicant

MS. ZELDA FERNANDES

Piace: Mumbad Crata: 0200402038

EAST COAST RAILWAY

Tender No, CAOCRSPBES-11-2026

T ELLE (1) CONSTRUCTION
OF ROAD OVER BRIDGE OF SPAN
(ROB) (1 X 60.0 M) CAMEL BACK TYPE
TRUSS GIRDER FOR RAILWAY
PORTION AND PROPOSED SPAN OF 5
X 25.04 M RCC GIRDER ON KHURDA
SIDE AND 6 X 25.04M RCC GIRDER ON
PURI SIDE FOR APPROACH PORTION,
IN LIEU OF LEVEL CROSSING NO. 207
AT RAILWAY KM, 467/14-16 IN
BETWEEN STATIONS KAIPADAR
ROAD AND TAPANG ON HOWRAH-
VISAKHAPATNAM MAIN LINE UNDER
KHURDAROAD DIVISION.

(2) CONSTRUCTION OF ROAD OVER
BRIDGE OF 5PAN (ROB) AT KM.
A6B/23-25 OF SPAM (1 X 6000 M) CAMEL
BACK TYPE TRUSS GIRDER FOR
RAILWAY PORTION AND PROPOSED
SPAN OF B X 25,04 M RCC GIRDER ON
TAPANG SIDE AND 12 X 25.04M RCC
GIRDER ON MADHIPUR SIDE FOR
APPROACH PORTIOMN, IN LIEU OF
LEVEL CROSSING NO. 208 AT
RAILWAY KM. 46B/31-463/1 IN
BETWEEM STATIONS KAIPADAR ROAD
AND TAPANG ON HOWRAH-
VISAKHAPATHNAM MAIN LINE UNDER
KHURDA ROAD DIVISION.

(3} CONSTRUCTION OF A RDAD OVER
BRIDGE (ROB} AT RAILWAY
KILOMETER 526/41-43, COMPRISING
A SPAN OF (1 X 60,0 M} CAMEL BACHK
TYPE TRUSS GIRDER FOR THE
RAILWAY PORTION AND PROPOSED
APPROACH SPANS OF O X 2504 M
RCC GIRDERS ON THE NIMIKHETA
SIDE AND 10 X 25.04M RCC GIRDERS
ON THE OLD NH-5 SIDE, IN LIEU OF
LEVEL CROSSING NO. 255 AT
RAILWAY KILOMETER 526/35-37,
LOCATED BETWEEN BALUGADN AND
CHILIKA STATIONS ON THE HOWRAH-
VISAKHAPATHAM MAIN LINE UNDER
HHURDAROAD DIVISICN,

g ¥ 162, 74,65,850,348,
Period of

Advertisaed Value
E.H.D..._-l. t Ez.ﬁf.Eﬂﬂf'.
Completicn : 24 Months,

Bidding Start Date ; 03,04, 2026

Tender Closing Date and Time :
AL 1200 Hrs. of 23.04. 2026,
hanual alfees aoe nol allowed agains] thes

tender, and any Such manual  offer
recaiviied Sheall beignored

Complete informaton including e-Tendear
documents and cormigandum is available
inwabsitewww.ireps_ gowin

| Dy. Chief Engineer / CON /
PR-O1/CJi26-27 | RSP/ Bhubaneswar

BJP supporters campaign in Guwahati on Wednesday

unprecedented level. The big
splash came in March, shortly
before the elections were
announced, with the govern-
ment paying¥9,000inonegoto
each Orunodoi beneficiary —
the combined aid due for four
months and an additional
34,000 asa“Bihu gift”.
Additionally, over 2.85 mil-
lion women were approved as
beneficiaries of the Mukhya

ANI

Begum (49), has also received
the same payments under both
schemes, and says she has used
themoneytobuysome chickens
andsetupapenforthemnextto
her house. The reach of these
programmes is evident in con-
versations in villages, but there
isanother thing on people’s lips
—the cost of living,which many
beneficiaries say is still hard to
keep up with. Sumitra Bhuyan

Mantri Udyamita (34), a resident of
Abhiyaan Orunodoi Scheme, Kathonibarivillage
(MMUA),whichis  J]aunched ahead of in Jorhat district
supposed to pro-  ¢he last Assembly who works as a
vide seed capital elections, now cleaner in a private
of up to ¥85,000 . - school, says she
overthreeyearsto provides 4 m.|II|on would muchrather
women in rural women with notneedanasoniat
self-help groups ¥1,250 a month all. She is a benefi-
for entrepreneur- I ciary under the

ship. Thousands
of women have received an ini-
tial tranche of 10,000 for this.

Many women have received
payments under multiple
schemes. Jerina Begum (42),
whose husband works in a tea
factory in Dibrugarh district,
says she has received three
Orunodoi instalments —
including the recent 39,000 —
and the 10,000 payment
under the MMUA, with which
she says she has bought beauty
parlour supplies such as facial
kits to help with herwork.

Her sister-in-law, Shahnaz

MOTICE ia hereby given that the
Cartificateis)] for 400 eguity shares
bearing Cerlificale Nais), 452312,
452313, 452351, 1345365, 1345366,
1345373 and Distinctive Nals).

B19267980- 619268048,

61926E049-610268108,

61927 2024- 19272063,
1304057574- 1304057663,
138405T6E4 -1594057753,
1304058004- 1394058063

Under Folio Mo. LMTS115141 of Larsen
& Toubop Lemited, standing in the name of
Late Edgar Hermes Desouda, have Deen
lost or misdald

The undersigned applicant, Ms. Zelda
Farmandas, has appied o (he Company
for lsswance of duplicate share
carificata{s] for e said shares and,
theraaflar, for ransmission of shanas.

Any person who has any clasm in
respect of the said shares iz hersby
requasted to nodify our Registrar: KFin
Technologies Limited, Selanium Tower
B, Plot Mos_ 31-32 Gachlbowll, Financial
District, Hyderabad 500032 within 15
days from e dale of this Notica, Failing
whilch the Comgpany will proceed 1o issue
duplicate Certificatals) and fake further
aclion @5 desmad appropriate.

MNameds) of Shareholder(z) Applicant

MS. ZELDA FERNANDES

Place: Mumbai Date: 0210472026

Orunodoi scheme.

“Weareall sufferingbecause
the price of everything is so
high. I get 1,250 under the
scheme.We can eatforninedays
with that,and then? Rice, potato,
dal,everythingisexpensive.The
asonis can go away any day; it
might not be forever. If prices
were to be a little lower, we
would not need an asoni at all,”
she says. Anjana Kurmi Mala
(40), an anganwadi helper in
Tinsukiadistrict,saysshe got the
39,000 cash transfer ahead of
the election, the first time that
she has been included as an

Orunodoi beneficiary. But she,
too,isworried about nsmgcosts

“The government is giving
money, but the prices are also
increasing at the same time.
Look at the price of gas now. I
also heard people say they are
worried that if the government
changes, the money under the
schemes will be lost. But I also
think about the people who are
not getting the benefits,and are
still paying higher prices,and it
worries me,’she says.

Be that as it may, Sumitra’s
friend Anjali Bhuyan, who says
she has not become a benefi-
ciary despite applying multiple
times, would much rather get
the scheme to ease herability to
run herhousehold.

“I've heard that the govern-
ment will increase the number
of beneficiaries after the elec-
tion.I hope I'll get it then; I can
seesomanyotherwomeninthe
village getting it,” she says.

Inevitably, cash transfer
schemes forwomen have made
theirway to the poll promises of
both the BJP and its opposition
Congress.The BJPhas promised
to expand the coverage of the
Orunodoi scheme to another
1.5 million households and to
increase the monthlyassistance
t0 ¥3,000. It has also declared
that325,000will bedistributed
in the second phase to benefi-
ciaries under the MMUA.

Assam Congress president
Gaurav Gogoi had alleged that
through these schemes,
“womenarebeing forced tojoin
the BJP, to carry out political
activities on behalf of the BJP
and are being forced to attend
several BJP programmes”. In
their “five guarantees” for the
election, the Congress has
promised cash transfers of
50,000 to “every woman’s
bank account” to “start or grow
businesses,’with afootnote that
these will be handed out “with-
out political conditions”.

Assam will vote in a single
phase on April 9.

PUBLIC NOTICE PUBLIC NOTICE NOTICE

Hetice ishergty even thal Talliowing shane certilcatesal Fomte Mators Limdted

sr | Folia Na Hzme af Certificate| Distindive ﬂn,;l Ko, of Face
; Shareholder Hois). From Shares | Value
1| I0B006S | (ndrapt Humar [2in 29B55 AMEIEE | 046237 1 10

Place : Pune

Date : 26.02 2026

have been kst or misplaced and wndessigned have agplied t the Company toissue ouplicate shame
certificatals) far the saed shares. Any perseais) whin nave clakm in respect of the aforesald shares
shoidd pdee claim Tor the same With the Company 21 it5 Registered Offce: Mumbai Pune Road,
Akurdi, Pune — 411035/ email id — compliance-officer@forcemotors.com, 'within 15 days from the
gatentthis notice, else the Companmy witl procead (o issue duplicate sharecertificare(s).

Nate: Ha ¢ laim shallTie agalnst the Company after expiryal afaressid notice peripd ol 15 days

5d/-
Hame 0f the Shareholdear:
Indra]it Kumar |ain

o CONNECTING WITH THE SOUL OF ASSAM

Prime Minister Narendra Modli visits a tea estate in D|brugarh on Wednesday, ahead of the Assembly electlons in Assam on
April 9. 'Tea is the soul of Assam! The tea from here has made its way across the world. This morning...I went to a tea garden

and interacted with women working there. It was a very memorable experience,' Modi has posted on social media

ANI

Stalin: NDAwill not
hesitatetonameTN  Privanka: Only |
as Dakshina Pradesh

DMK PRESIDENT AND Tamil
Nadu Chief Minister M K Stalin
onWednesdayalleged thatif the
NDA assumed power in the
state, they will not hesitate to
even change Tamil Nadu’sname
into Dakshina Pradesh.
Addressingapublicmeeting
in Tiruchirappalli for the April
23 polls, Stalin said the entire
state must rally against the
AIADMK-BJP combine to halt
such an eventuality and
slammed the main Opposition
ATADMK as having “blood-
stains of those killed in
protests opposing the
CAA” The AIADMK
supported the Citizen-
ship (Amendment) Act
in the Rajya Sabha,
enablingits passage,and
when protests erupted
against that
amendment,
“thousands
were
attacked,”

-
e

and around 70 people were
killed,the CMalleged.Edappadi
K Palaniswami says AIADMK
leads the alliance, yet smaller
partiesare contesting on the BJP
symbol, not AIADMK’s, Stalin
claimed.“Has (Prime Minister
Narendra) Modi ever called
Palaniswamia CM candidate?
He only speaks of an NDA gov-
ernment, not even mentioning
AIADMK by name,” he said.
When DMK says the 2026
Assemblypollisafight of “Tamil
Naduvs NDA,Tamil Naduvs
Delhi,” Palaniswami, in
order to attack DMK,
wonders if this was an
election happening in
Delhi. The truth is, he
has mortgaged his
entire partytothe BJPto
escape “corruption
charges” and
raids at his

relatives’

homes.

—PTI

POLL POSITION

one family is
looting Assam

CONGRESSLEADER PRIYANKA
Gandhi Vadra on Wednesday
slammed Assam Chief Minister
Himanta Biswa Sarma and
alleged that “only one family is
looting” everything in the
resource-rich state, while the
people“don’thave anything”.In
back-to-back poll rallies,
Vadra alleged that the
BJP government is
functioning by threat-
ening people, and
attacked Prime Minis-
ter Narendra Modi and
Sarma as “cowards”. “One
family is looting everything in
Assam.And when they are not
looting, mines, lands and every
other asset are being handed
over to big industrialists,” she
claimed. “The BJP said it has
given a double-engine govern-
ment. In reality, it is a double-
ghulami (slavery) government.
Modiisengagedinslaveryof the
US and Sarma in slavery of Mo-
di,” she claimed. —PTI

)

Even God not
safe in Kerala,
says Rajnath

SENIOR BJP LEADER and
Defence Minister Rajnath Singh
onWednesdayalleged thateven
“God was not secure in Kerala”,
which is known as God’s own
country, as the ruling LDF
betrayed Lord Ayyappafora few
pieces of gold — a reference to
the Sabarimala gold loss
cases.Singh,speakingat
a public meeting in
ParavurAssembly con-
stituency,said thatjust
like Judas betrayed
Jesus Christ, the LDF
betrayed Lord Ayyappa. He
also accused the Left Democra-
tic Front (LDF) and the United
Democratic Front (UDF) of
betraying the people of Kerala,
dividing society, “destroying”
the state’seconomyand not ful-
filling their promises to the pub-
lic. “Those who stole the gold
from the doors of the
Sabarimalashrinewill beshown
the doorbythe people of Kerala,”
he asserted. —PTI

CLASSIFIEDS

THANKS GIVING

HOLY Spirit Thou who
makes me See
Everything and Shows
me the way to Reach
My ldeals, you who
gives me the Divine Gift
to forgive and forget
the Wrongs that is done
unto me and who is in
all instances of my life
with me | in this short
Dialogue want to thank
you for everything and
confirm once more that
| do not want to be
Separated from you, no
matter how great the,
material desire may be
| want to Be with you
and my loved ones in
your perpetual glory
forever Amen - ZDS

0071026755-1

| "IMPORTANT" |

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
hefore sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in

any manner whatsoever.
—_—

S. E. RAILWAY - TENDER

Eor assd an behail of Prasident af India, the
Divigional Raifway Manager (Emgg.),
south Easiern Rallway H:|'IF.|I'=TE||.'IIII'
721301 invites e-Tender far the foflowing
works before 150005, an the date
mentioned against items and will be
openedat 15:30hrs. | 51, Na,: Tender Mo, :
Descripticn of work; Tender Value &
Earnest Money respectively ; (1) E-
KGP-HO-D8-2026; Developmant of naw
passenger halt gtation named Milkunthia
bebween Raghunathban-Rajgoda atong
with Construction of new Platfarm,
Fetaining wall, Booking office. Slation
road. FOB (3.06 mir. wide) & Hand tubs
wisll el in Panskera-FHakdia saction undes
the Jurisdiction of ADEN/Tamiuk;
T 46959542741, 1:540,000.00; {2); E-
HGP-HO-09-2028; Consiruction of ladws
changing room and malkhana at RPF
PostiTamluk under the jurisdiction of
ADEN/Tamluk; # 16,93 244.02;
T 3390000, (3); E-KGP-HG-10-2026;
Civil Enginesring work in connecticn wih
(i) Renovalion of reclification sub-station
al ODRM Bulkding/Kharagpur and other
adigd works rigarding  provision. of Al
conditioning in twao halls of Engg.
Department ol BEM Bullding/Kharagpur,
& (i) Improvemsant of existing power
supply at Morh side . (New Settemeant,
Marshalling Yard amp; Mathurakati)
of Kharagpur settlemant undeaer [hea
jurisdiction of ADEN/Satt /Kharagpur;
T 41,08 8268.5T, T B2,200.00; (4);
E-KGP-South-10-2026: Provizicn of
wEsh room cum changing roorm, rest room
el for female emaployees af work place in
Kharagpur-Bhadrak seclion under the
jurisdicton of Sr DEN{ South ¥ haragpur
T 1.67,29.835.36 1 3,34 60000, Tendar
decument Cast : ¥ 0,00 (o SI, Mo, 116
4y Date of opening : 16042026 {for 5
Moo 1 1o 3) & 230402026 (far 5. No. 4);
Completion perlod of the work | 12
Months (Tor 51 Moo 1 & 23 & 6 Months {lor
Sl Mo 2 & 3 Bidding Start Date: For 5
Moo 1, 283 from Q2042026 and wp 1o
1500 hrs, on 16/04/2026:. Bidding
Start Date: For 51 No4 from DS042026
and up lo 15:00 hrs. on 2300472026
Interested lendoerees may sl webssde
www.lreps.gov.in for full details!
descrpbansispecicabons of the landers
arnd submit their bids online, In no case
manual lenders for hese works will be
accepied. N.B.: Prospeclive bidders may
regularly visil “wieww ireps.gav.in. 1o
participate in all tenders. (PR-02)
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SALE NOTICE
MANAN APPARELS LIMITED - IN LIQUIDATION
(CIM = U118 100MH2005PLC155531)
Liquidator: Mr. Kamal Kumar Jain
Liguidator's address - 315-A. Road No 2, Shanti Nagar, Gopalpura Byepass
Durgapura, Jaipur, Rajasthan, 3020138
Emiail |D - mananapparel crp@gmad.com Contact No.;
{Mr. Mohit Sain)
E-Auction-5ale of Assets under Insolvency and Bankruptey Code, 2016
Date and Time of E-auction: 17th April 2026 at 11 AM IST to 2:00 PM IST
(With unlimited extension of 5 minutes each)
Last date for submission of EMD = 15th April 2026 by 5:00 PM IST

The folowing Assatz and Property of M's Manan Apparels Limndted- In Liquidation forming
pari of Lequidabion Eslaie formed by the Lapndater appoinied by the Hon'bée Mational
Company Law Tribunal, Mumbai Bench vide order di. 31.01.2025 in CP Ne.
TATIMB) 2023, The sale will be done by the undersigned through the e-suction Platform
through e-guchion platform hitsibbl beanknet com

Description of Assets and Properties for Sale:

+37 94686-75730

Regerve Prlee | EMD Amount | Minimum
[Block Asset Description (in Rs) fmRe) | Incremental
walue {in Ra)
Sale of tha Assets of the Corporate Dabdaor
i Dhetailed fist of Assat can be obiained from E-Auction Platform)
a* | Property 1-GalaNo. A-121,AJ-122, | 93 03.2000- | 9,320,300 | 1,00,000%
AJ-123 & AJ-124, 1st Floor of Buiding
No. “AJ°, Rajlaxmi Commearcial
Complex, on Land Beanng Survey
Mo, 30 Hissa Mo, 07 Painki sitested at
Village Kasheli, Taluka Bhiwandi,
Disirici, Thane, Maharashira-
421302,
g* |Inventories located at above| 14922000 | 1.49.220 R0 000/-
mentioned address of Property-1

1. E-Auction will be conducted on "AS IS WHERE IS", "AS IS WHAT IS" and
"WHATEVER THERE IS BASIS" onfy,

2. The Complels E-Auction process document containing details of the Assels, onling
e- auction Bid Form, Declaration and Undertaking Form, General Terms and
Conditions of online auction sale are availabie on website
htps:fibbl baankmal com/,

3. The sale notce must be read abong with- the E-Auciion Process Information
Document as also agreeing with the tsrms and conditions mentioned therein which
is available at hitpsJfibbi baanknel com.

4. Prozpectiva Bidder shafl deposit the Earnest Monay Daposit (EMD) anly through the
Baanknet Aucton Platform

5. The Liquidatar has the right 1o accept or cancel or extand or modify elc. any terms
and condiions of E-Auction {or) the Bguidator can cancel E-Auchion {or) any item of
E-Auction al any time: He has the right to reject any of the Bid without giving any
Ea50NS.

6. Prospective bidders shall submit the requisiie documents, inciuding & declaration of
eligibility under Seclion 284 of the Insolvency and Bankrupley Code theotgh the
elecironic auction platfionm.

7. Iithe highest bidder is found ineligible, including that mentioned under serial
5 above, EMD shall be forferted

B, If the Liquidator in consulation with the consullation commities rajacts the highest
bidder on its finding ineligibde, the Rguidator may, in consulfation with the
consultation commitiee, declane the next highest bidder as the Successhul Bidder
after following the same process as provided under clause (124] o clause (12E) of
ihe Requiations of Schedule 1.

8. Theimtending bidders are required Lo register through hitps:ibbi basnknet com by
using thaeir mobile number and amall-id. Contact for suppaort
supportbaanknet@psballiance. com/ Mobile Mo, +91 8201220220,

10, Conlact person on behall of Liquidator: Mr. Mohit Sain, Email 1D
mananapparel.cirp@gmail com, Mobile No. 34686-T5730

-

FAMAL KUBAR JAIN,

Liquidator in the matter of Manan Apparets Limited
IBEI Rag. MNo. IBEIIPA-O011R-FA00S2201 71810192
ARA Certlicale No, A1 01520 2E 0062 TN 27 valid uplo 30-Jus-27

Regd. Address; 315-4, Road Mo 2, Shanfi Nager, Gopalpura Byepass,
Durgapura. Jaipur, Rajasthan, 302018

E-nail af 1he liquidatorn, a5 regizterad with the Board: cakamakainDT@omail com

Date : 2rd Apnl 2026
Placa: Jaipur

epaper.financialexpress;mn'. .

FORM A
PUBLIC ANNOUNCEMENT

(Reqgulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF HAZIRA CRYOGENIC

ENGINEERING AND CONSTRUCTION MANAGEMENT PAT LTD

HAZIRA CRYOGENIC ENGINEERING AND

CONSTRUCTION MANAGEMENT PVT LTD

31-12-2001 '
[ HEQIHIE’QTE-:IH'{IEII'IE:E Mimba

1| Name of Corparate Person
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Registered Address: Tecnimon }B House Plaf 504
Chinchol Bunder Link RD Kalad (W), Mumbai
Mahzrashira, India 400HE4
Principal Office: Milenia Businass Fark, Phasa i

| Campus 34 143, Or. M.G.R. Road. Perungu. di,
Chennal, Tamil Madu, India, 500036
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Malice = hemety grven that Hazira Ergmgemc Engmeenn-g And Construction Han.agemenl: Pyt Ltd
| hars commenced volurary lkyudation on 31 March 2026,
:The siakehciders of Hazira Cryogenic Enginsering And Congiruction Management Pyt Lid ars:
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Anagha Anasingaraju
\Date: 31032026 Liguidalor, Mazea Cryaganic Enginearing And Constracian Manragamant Pyt Lid
Place; Pune Regn. No.: IBBITPA-0021P-NOD247/2017- 1810732}
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SUMUKA AGRO INDUSTRIES LIMITED
CIN: L74110MH1989PLC289950
Regd. Office: Shanti Vihar Building No. C-5, Shop 6, Mira Road E,
Bhayander East, Thane, Maharashtra, India, 401105
Website: www.sumukaagro.com Email ID: sumukaagro@gmail.com
Phone No.: +91 9137721064

NOTICE OF EXTRA ORDINARY GENERAL MEETING OF THE COMPANY TO BEHELD
THROUGH VIDEO CONFERENCING (VC) / OTHER AUDIO VISUAL MEANS (OAVM)

Members are hereby informed that the Extra Ordinary General Meeting (‘EGM’) of the Shareholders
of Sumuka Agro Industries Limited (“the Company”) will be held on Monday, 27" April, 2026, at
3.00 p.m. (IST) through Video Conferencing (‘VC')/Other Audio Visual Means (‘OAVM’), in compliance
with the applicable provisions of the Companies Act, 2013 and the Rules made thereunder (“Act”)
and the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015 read with all the applicable circulars on the subject matter issued by the Ministry
of Corporate Affairs (“MCA”) and the Securities and Exchange Board of India (“SEBI’), to transact
the business as set out in the Notice of EGM.

Members will be able to attend and participate in the EGM by VC/OAVM only. Members attending the
EGM through VC/OAVM will be counted for the purpose of reckoning the quorum under Section 103
of the Act. In compliance with the applicable circulars issued by the MCA and SEBI on the subject
matter, Notice of EGM will be sent only by electronic mode to all the members whose email addresses
are registered with the Depository Participants/Registrar and Transfer Agent/ Company. Members
holding shares in dematerialized mode are requested to register / update their email addresses with
their Depository Participants (“DP”) by following procedure prescribed by DP.

The Company has engaged services of National Securities Depository Limited (“NSDL”) for providing
remote e-voting facility (‘remote e-voting’) to all its members to cast their vote on all resolutions set out
in the Notice of EGM. Additionally, the Company, through NSDL, is providing the facility of voting
through e-voting system during the EGM (‘e-voting’).

The details such as manner of (i) registering / updating email addresses, (ii) casting vote
through remote e-voting/e-voting for the members including those who are holding shares in
physical form or those who have not registered their email addresses with the Company; and
(iii) attending the EGM through VC / OAVM has been set out in the Notice of the EGM which will
be emailed in due course.

The members are requested to carefully read all the Notes set out in the Notice of EGM (being sent
electronically) and in particular, instructions for joining the EGM, manner of casting vote through remote
e-voting or through e-voting facility at the EGM.

The Notice of EGM will also be made available on the Company's website at : www.sumukaagro.com,
and website of the stock exchange, i.e., BSE Limited at www.bseindia.com.

For Sumuka Agro Industries Limited
Sd/-

Shaili Vijaybhai Patel

Whole-time Director & CFO

DIN - 07836396

Date: 1° April, 2026
Place: Thane




